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Civil Appeal No(s).8255/2014
JAI PRAKASH ASSCCI ATES LTD. Appel | ant (s)
VERSUS

STATE OF U.P. & ORS. Respondent ( s)
(Wth interimrelief and office report)

W TH

C. A. No. 8256/ 2014
(Wth InterimRelief and Ofice Report)

C. A No. 8257/ 2014
(Wth Ofice Report)

C. A. No. 8258/ 2014
(Wth InterimRelief)

C. A. Nos. 8259- 8266/ 2014
(Wth InterimRelief)

C. A Nos. 8267-8271/ 2014
(Wth appln.(s) for amendnent of appeal and Interim Relief)

C. A No. 8272/ 2014
(Wth InterimRelief)

C. A. Nos. 9087-9089/ 2014
(Wth appln.(s) for exenption fromfiling OT. and Ofice Report)

C. A. No. 9086/ 2014

(Wth appln.(s) for exenption fromfiling c/c of the inpugned

j udgnent and appln.(s) for exenption fromfiling OT. and Ofice
Report)

C. A. No. 10696/ 2014
(Wth Ofice Report)

Date : 27/07/ 2015 These appeals were called on for hearing today.
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For Appel |l ant(s)

1
Pawan Upadhyay, Adv.
Sarvjit Pratap Singh, Adv.
r Ms. Sharnila Upadhyay, Adv.

==

Gaur av Jai n, Adv.
Abha Jai n, Adv.
Jai vir Singh, Adv.

SF=



Rohit St hal ekar, Adv.
Rashm Si ngh, Adv.

Abhi shek Shar ma, Adv.

For Respondent (s) Rakesh Uttanchandra Upadhyay, Adv.
Vi nay Garg, Adv.
Tanmaya Agarwal , Adv.
Upendra M shra, Adv.
Uday Si ngh, Adv.

$55% = 3 5%

UPON hearing the counsel the Court made the follow ng
ORDER

Reply to the application for anendnent of appeal
in C A Nos. 8267-8271 of 2014 be filed within three
weeks from t oday.

Process fee in SLP(C) No. 10696/ 2014 be filed within
10 days from today.

Rej oi nder affidavit, if any, may be filed within
four weeks from today.

List the matters on 14th Septenber, 2015

(Sarita Purohit) (Sneh Bal a Mehra)
Court Master Assi stant Regi strar



